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IN THE CENj1Rj, ADMINISTP,ATnE TRIgu1JAr, HYDERA3Jn BENCH AT HYDEPABAD 
O.A.NQ. 6i4 /93 

Between: 
	 Date of Order: 6/7-93 

S 

Divisional F.Ulway M€nager, (133) 
South Ce tit ra]. Railway, Secun derabad, 

Prrmrnont t7y Inrrctor (Con) 
S.C.Rly, Secuflc5erabad. 
Chiela signal Inspector, 
Signal & Telecontiunjcauon £'part.-nent, 
S.C.Rly, Secunder.ibaa 

- 	 .. 	Applicants. 
and 

1. çi Cq&&vaud- 

Presiding Officer, Labour Court, 
Narayanaguaa, A P. Hydexabad. 

S 

F.r the hpplicantst Nr.N.i:.Devraj, SC for Rlys. 

For the Respondents: 

(DR Ms 
THE 	N'BLE t'fft • JUSTICE V. NEJ&LATh(I RAO : VICE CHAIRMAN 

AND 

THE HON rELE NR.P.T.TIRWENGyjC : rIEFaEY(ADI-a1) 
The Tribunj made the following Order:— 

Admit. The operation of the order dated 11-3-92 

in C.N.P..Ncj 	7% 	/83 is suspended until further orders. 

Issue notice to the Respondents 

flnnt tHt t'r-oo ,-.n 	C 

4 

C 

I 

To 	
I1t4u Q..c. i'Ci) 

The Divisional Railway Manager (La) S.C.Rly, Secunderabad. 
The Permanent Way Inspector (Con) S.C.Rly. Secunclerabad. 
The Chief Signal Inspector, Signal & Teleconnunicatjon 
Department, S.C.P.ly, Secunderabad. 

The Presiding Officer, Labour court, Narayanaguda, J-fyderabad. 
One copy to Mr.N.R.Devraj, Sc for Plys. CAT.Hyd. 

F. One Sprecuy.  

pvm 
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C 
TYPED BY 	 COMPARED BY 

CHECKED BY 	 APPROVED BY 
S 

IN THE CENTRAL ADVJNISTRATIVE flIBUNAL 
1-IYDERABAD BENCH ?T HYDERABAD 

THE HON'BLE NR.UUSTICE V.NEELADRI RAO 
VICE CHAIRMAN 

ANJD 
THE HON'BLE MRJA.B.GORTY 	(A MEMBEKD) 

ANb 
THE 	'BLE MEJ.T .CHANDRASEKHhR. EEDDY 

- 	I 	 MEflBER( j) 

THE HON'BLE MR.P.T.TIRUVENGADAM :M(A) 

Dated : C -1 -1993 

I 
- 	 M.A. 	c_-4.'_ No. 

in 

O.A.NO. 

T.A.No.. 	 (w.p. 	 ) 

Admitted and Interim directions 
issued 

jjlowed 	 t&4 

Disposed of with directions 

Dismissed 

Dismissed as withdxawn 

Dismissed for defa(i1t. 

Rejectedj Ordered 

No order as to costs 
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nitraI Admjnjstr;tjve Trjbw-iat 

JUL1993 
1 Wflhl 	
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